Central Admbdistrative Tribuqal
Principal Benchi:New Dslhi
0.A. N0.2874/2001

New Delhi this the 22nd day of Augqust, 2002

Hon'ble Mr. Kuldip Singh, Member(3)

Man Pal

s/o Shri Sube Singh,

No.3, Sector-I,

RT.K-pUI‘am, Neld DElhi-110022 ) Applicant
(By Advocate: Shri P.T.S.Murthi)

Versus

Te Union of India,
through The Secretary,
Ministry of Secial Justice,
and Empowerment, Govt. of
India, Shastri Bhauwan,

New Delhd.

2. Secretary
National @B@misaion:fegesghﬁduled Caste
and Scheduled Tribas,
Vth Fleor, Lok Nayak Bhawan,
New Delhi oo Respondents

(By Advocate: Shri Madhav Panikar)

(RDER (CRAL)

Appliﬁant, in ﬁhis DA, is seeking grant of annual increment.
On perusal of the file, I find that befors approaching this
lfribunal, applicant had not made any representations to the
respondent~authority seekiﬁg the relief as claimed in the 0.4,
2. In view of the above, I direct the applicant to' make a
representation to the aepartment and department shall decide the
representation within a period of two months from the date of
receipt of a copy of this order. If any grievance still survives,

aPplicant is at liberty to approach the Tribumal again by filing

fresh 0.4,
3. O.A. stands disposed of with the above direction.,
C{,\}-é’ .O,
(Kuldip singh)
Member (J
/ kd/






